The Uttar Pradesh Contingency Fund (Amendment) Act, 1970

Act 21 of 1970

Keyword(s):
Consolidated Fund, contingency

Amendments appended: 3 of 1972, 4 of 1973, 38 of 1976, 23 of 1982, 16 of
1985, 24 of 1989, 13 of 1990, 13 of 1995, 15 of 2020

DISCLAIMER: This document is being furnished to you for your information by PRS
Legislative Research (PRS). The contents of this document have been obtained from sources
PRS believes to be reliable. These contents have not been independently verified, and PRS
makes no representation or warranty as to the accuracy, completeness or correctness. In
some cases the Principal Act and/or Amendment Act may not be available. Principal Acts

may or may not include subsequent amendments. For authoritative text, please contact the
relevant state department concerned or refer to the latest government publication or the
gazette notification. Any person using this material should take their own professional and
legal advice before acting on any information contained in this document. PRS or any persons
connected with it do not accept any liability arising from the use of this document. PRS or any
persons connected with it shall not be in any way responsible for any loss, damage, or distress
to any person on account of any action taken or not taken on the basis of this document.




;,.v:‘k e Lo |

%6) | N

UTTAR PRADESH CONTINGENCY FUND (AMENDMENT)
ACT, 1970

(U. P. Acr No. 21 oF 1970)}

[*Authoritative English Text of the Uttar Pradesh Akasmikta Nidhi (Sanshodhan)
Adhiniyam, 1970.]

4

AN
ACT
A.g. Sfurther to amend the Uttar Pradesh Contingency Fund Act, 1950
X . IT is HErEBY enacted in the Twenty-first year of the Republic of India as

ggo follows :— '

, 1. This Act may be called the Uttar Pradesh Contingency Fund (Amendment)  Short title.
Act, 1970. ; v ‘ ‘

~ 2. In scction 4 of the Uttar Pradesh Contingency Fund Act, 1950—

() aftes sub-section (2) the following sub-section shall bz inserted,
namely :— : .
“(3) The State Government shall, on the commencement of the
Uttar Pradesh Contingency Fund (Amendment) Act, 1970, withdraw
a further sum of four crores of rupees out of the Consolidated Fund
of the State and place it to the credit of this Fund” ;

(i1) in the marginal heading after the words “and a further sum of two
- crores of rupees” the words “and another sum of four crores of rupees”

shall be inserted.

Amendment of

section 4 | of
U. P. Act XIX
of 1950.

*For Statement of Objects and Reasous, pleass see Uttar Pradesh Gazette (Extraordinary),
dated May 2, 1970.} A )

(Passed in Hindi by the Uttar Pradesh Legislative Assembly on May 4, 1970 and by
the Uttar Pradesh Legislative Council en May 15, 1970.) '

[Received the Assent of the Governor on June 3, 1970 uader Article 200, of the Consti-
tution of India and was published in the Utrtar Pradesh Gazette (E;ctraordinary), dated June 6,
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UTTAR PRADESH CONTINGENCY FUND (AMENDMENT)
ACT, 1973

(U. P. Act No. 4 orF 1973)

[*Authoritative English Text of the Uttar Pradesh Akasmikata Nidpi
(Siavhndhan) Adhiniyam, 1973]

AN
ACT
Sfurther tolamend the Uttar Pradesh Contingency Fund Act, 1950.
It 15 HEREBY enacted in the Twenty-third Year of the Republic of India as
follows :—
Short title. 1. This Act may be called the Uttar Pradesh Contingency Fund
(Amendment) Act, 1973.
Amendment of 2. Insection 4 of the Uttar Pradesh Contingency Fund Act, 1950,—
section 4 of U. P, . . . ]
Act XIX of 1950. (i) After sub-section (4), the following sub-section shall be inserted,
namely :—
“(5) The State Government shall, on the commencement of the
Uttar Pradesh Contingency Fund (Amendment) Act, 1973,
withdraw a further sum of ten crores of rupees out of the Consolidated
Fund of the State and place it to the credit of this Fund”’;

(ii) In the marginal heading, after the wonds “and another sum of ten
crores of rupees”, the words “and a further sum of ten crores of rupees’
shall be inserted.

Repeal of U.P. 3. () The Uttar Pradesh Contingency Fund (Amendment) Ordinan?é,
cz)fdintgxﬁcn fno. 1972, is hereby repealed.
o N

(i) Notwithstanding such repeal, anything done or any action taken
under the said Ordinance shall be deemed to have been done or taken under
this Act, as if this Act was in force at all material times.

(*For Sjatement of Objects and Reasons, please see Uttar Pradesh Gazette Extra-
Ordinary, dated December 14, 1972.)

(Passzd in Hindi by the Uttar Pradesh Legislative Assembly on January 11, 1973, and by
the Uttar Pradesh Legislative Council on January 18, 1973.)

(Received the Assent of the Governor on January 22, 1973 under Article 200 of the
Constitution of India and was published in the Utta r Pradesh Gazette Extraordinary, dated
Januvary 22, 1973))

PSUP. A. P. 145 Genl. (Leg)—1974—1852,50 S.S. (M).

U. P.
Act
Xix

1950.




‘THE UTTAR PRADESH CONTINGENCY FUND (AMENDMENT)

ACT, 1976*
[U. P. Act No. 38 oF 1976] e
[Authoritative Enghsh Text of the Uttar Pradesh Akasmikata Nidhi (Sanshodhﬁ‘n—g \1 ;
Adhiniyam 1976] i
AN ‘ o gﬂ ;
y ACT ) (m' ¢ :
1o A further to amend the Uttar Pradesh Contingency Fund Act, 1950. TRt ‘

IT 1s HEREBY enacted in the Twenty-seventh Year of the Republic of India
as follows :—

1. This Act may be called the Uttar Pradesh Contingency Fund Short title,
(Amendment) Act, 1976.

2. In section 4 of the Uttar Pradesh Contingency Fund Act, 1950— Amendment
(21 after sub-section (6), the following sub-scction shall be inserted, Ko s o 10!
namely :—

“(7) The State Government shall withdraw, on August 18, 1976,

a sum of ten crores of rupees, and on October 4, 1976, withdraw a
further sum of ten crores of rupees out of the Consolidated Fund of i
the State and place the same to the credit of the Fund.”
(ii) for the existing marginal heading, the following shall be substi-

tutcd namely :—

P eeyithdrawal of sums out of the Consolidated Fund of the State
it thereof to the Contingency Fund.” i

8. (1) “he Uttar Pradesh Contingency Fund (Amendment) Ordinance, 1976 Repeal  a |
and the Uttar Pradesh Contmgcncy Fund (Second Amendment) Ordinance, Savings. !

(2) Notwiths mg such repeal, anything done or any action taken under ¢
the said Ordinances shall be deemed to have been done or taken under this Act, i
as if this Act were in force at all material times.

P L™

‘*[For Statement of Objects and Reasons, please see Uttar Pradesh Gazette, (Extraordinary)
dated November 8, 1976.)

(Passed in Hindi by the Uttar Pradesh Legislative Asserbly on November 1, 1976 and by
the Uttar Pradesh Legslative Councilon November 4, 1977.)

[Received the Assent of the Governor on November 7, 1976 under Article 200 of the
Constitution of Indm and was published in Part I (a) of the Legnslauvc Supplement of the Utrar
~ Pradesh Gazette, Extraordinary, dated November 19, 1976.]
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In pursuance of the provisions of clause (3) of Article 348 of the Constitution of India,

HiEs A

No. 2649(2)/XVII-V—1(Ka)-18-1982 !
Dated Lucknow, September, 10, 1982 -

the Governor is pleased to order the publication of the following English translation of the
Uttar Pradesh Akasmikata Nidhi {Sanshodhan) Adhiniyam, 1982 (Uttar Pradesh Adhiniyam
Sankhya 23 of 1982) as passed by the Uttar Pradesh Legislature and assented to by the Governor
on September 9, 1982.

-

Short title and
commencement.

Ameéndment of
section 4 of U.P
Act no. XIX of
1950.

Repeal and
savings.

THE UTTAR PRADESH CONTINGENCY FUND (AMENDMENT) ;
ACT, 1982 1
o [U. P. Acr No. 23 oF 1982]
(As vassed by the Uttar Pradesh Legislature)
AN '
s Act
further to amend the Uttar Pradesh Contingency Fund Act, 1950

IT IS HEREBY enacted in the Thirty-third Year of the Republic of India as
follows :—

1. (1) This Act may be called the Uttar Pradesh Contingency Pund E

St e e o W "

L eatend B

(Amendment) Act, 1982.
(2) It shall be deemed to have come into force on June 19, 1982.

2. Insection 4 of the Uttar Pradesh Contingency Fuad Act, 1950, afte R
sub-section (8), the fc:-llomng sub-section shall be inserted, namely : : :

*(9) The State Governmeat shall, on the commencemeat of the Uttar |
Pradesh Coatingency Fund (Amendment) Act, 1982, withdraw a further
sum of fifty crores of rupees out of the Consolidated Fund of the State ;
and place the same to the credit of the Fund.”

3. (1) The Uttar Pradesh Contingency Fund (Amendmeni) Ordinance, . p Ordi
1982 is hereby repealed. ol

(2) Notwithstandiag such repeal, anything done or any action takes: under of 1982.
the Ordinance referred to in sub-section (1), shall be deemed to hzve beea done '
or taken under this Act, asif the provisions of this Act were in foree at all

material times. .

By order,
G. B. SINGH.
Sachiv.

ft o8 03 07T 0-—T ¢ 0 117 &rofaaro-—~13-9-82-—(1829)~~1982-=850 (70} 4




No. 1430(2)/XVII-V-1—1(KA)-27-1985
Dated Lucknow, August 14, 1985

ns of clause (3) of Article 348 of the Constitation of India,

e publication of the following English translation of the
1985(Uttar Pradesh Adhiniyam
and assented to by the

In pursuance of the provisio

the Governor is pleased to order th
Uttar Pradesh Akasmikata Nidhi (Sanshodhan) Adhiniyam,
Sankhya 16 of 1985), as passed by the Uttar Pradesh Legislature

Governor on August 14, 1985:
THE UTTAR PRADESH CONTINGENCY FUND (AMENDMENT)
. ACT, 1985
- [U. P. Acr ~o. 16 oF 1985]
(As passed by the Uttar Pradesh Legislature)
AN
ACT :
further to amend the Uttar Pradesh Contingency Fund Act, 1950

IT 1s HEREBY enacted in the Thirty-sixth Year of the Republic of India

as follows :—

Short title. 1. This Act may be called the Uttar Pradesh Contingency Fund (Amend-
ment) Act, 1985. ° : 172066
Amendment 7 In section 4 of the Uttar Pradesh Contingency Fund Act, 1950, after
of section 4 sub-section (9), the following sub-section shall be inserted, namely :—
?f?‘aﬁ' {;gf} “(10) The State Government shall, on the commencement of the
Uttar Pradesh Contingency Fund (Amendment) Act, 1985, withdraw

a further sum of fifty crores of rupees out of the Consolidated Fund of
the State, and place the same to the credit of the Fund.”
By order,’
B. L. .OOMBA,
Sachiv.

4T 0TH 0T 09T 0——qodTo 112 Fro (fare)--(1587)-—1985--800 (RF o)
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No: 1938 (2) /XVII-V-1-1 (KA) 28-1989
Dated Lucknow, October 6, 1939

In pursuance of the provisions of clause (3) of Article 348 of the Conste
tution, of India, the Governor is pleased to order the publication of the
following English translation of the Uttar Pradesh Akasmikata Nidhi (Sane
shodhan) Adhiniyam, 1989 (Uttar Pradesh Adhiniyam Sankhya 24 of 1989,
as passed by the Uttar Pradeshi Legislaturq and assented to by the Governor
on October 6, 1989. : 5

THE UTTAR PRADESH CONTINGENCY FUND (AMENDMENT) -
ACT, 1989

> | '(U.P. Acr No. 24 oF 1989)
< ) (As passed by the U. P. Legislaturey,

AN
ACT

furher to amend the Uttar Pradesh Contingency Fund Act, 1950.
IT 1s HEREBY enacted 1n the Fortieth Year of the Republic of India as

follows :—
Shortititle and 1. (1) This Act may be called the Uttar Pradesh Contingency Fund
commenceme nt (Amendment) Act, 1989,
(2) It shall be deemed to have come into force on June 3, 1989.
Amendment of 2. Insection 4 of the Uttar Pradesh Contingency Fund Act, 1950, herein~

Hmé nA:t Hof 19 &fter referred to as the principal Act, after sub-section (10), the following sub-
19 17 reection shall be inserted, namely :—

of 1950
“(11) The State Government shall, on the commencement of the
Uttar Pradesh Contingency Fund (Ameéndment) Act, 1989, withdraw a
further sum of two hundred crores of rupees out of the Consolidated
Fund of the State,and place the same to the credit of the Fund.”
Repeal and 3. (1) The Uttar Pradesh Contingency Fund (Amendmeat) Ordinance,
e 1989, is hereby repealed.

(2) Notwithstanding such repeal, anything done or anyaction taken
under the principal Act, as amended by the Ordinance referred to in sub-sec-
tion (1), shall be deemed to have been done or taken-under the corresponding
provision of the principal Act,as amended by this Act, as if the provisions of
this Act were inforce at all material times. :

By order,
NARAYAN DAS,
Sachw.

Y 0g a0 (Y 0~ 0T0 159 1o (Frey0)-(2375)-1989-850 (V¥ 0)



No. ITI52)/XVI-V-1-1(KA)32/1990
Lucknow Dated, July 6, 1990

I pursuance of the provisions of clause (3) of Article 348 ol the Constitution of India,
the Governor is pleased to order the publication of the following Eaglish traaslation of the
Uittar Pradesh Aakasmikta Nidhi (Sanshodhan) Adhiniyam, 1990 (Uttar Pradesh Adhiniyam
Sankhya 13 of 1990) as passed by the Uttar Pradesh  Legislature and assented to by the
Governor on July 6, 1990,

THE UTTAR PRADESH CONTINGENCY FUND (AMENDMENT)
ACT, 1990

ju. P Act No. 13 oF 1990]
(ds passed by the U.P. Legisiature)

AN
ACT

further to amend the Uttar Pradesh Contingency Fund Act, 1950

~IT IS HEREBY enacted in thé Forty-first year of the Republic of India
as follows:— :

Short (o 1. 'This Act may be called the Uttar Pradesh Contingency Fund
(Amendment) Act, 1990,

L]

Amendment of 2. In section 4 of the Uttar Pradesh Contingency Fund Act, 1950,

Preyt e ufte:-*lsub-seetiﬂn (11), the following sub-section shall be inserted,
namely—

“(12) The State Government shall, on the commencement of the
Uttar Pradesh Contingency Fund (Amendment) Act, 1990, withdraw a

further sum of two hundred crores of rupees out of the Consolidated

Fund of the State, and place the same to the credit of the Fund,”

By order,
NARAYAN DAS,
Sa chiv,
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No. 1413 (2)/XVIL-V-1—1-(KA) 2595 s i il
- Dated Lucknow, August 1, 1995

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India,
- the Governor is pleased to order the publication of the fhﬂu_wing Boglish translation of the = .

Ultar Pradesh Aakasmikta Nidhi (Sanshodhan) Adhiniyam, 1995 (Uttar Pradesh Mhinb‘ﬁm :

Sankhya 13 of 1995) as passed by

the Uttar Pradesh Legislature and asseated to by the
Governor on July 31, 1995 : : e i

THE UTTAR PRADESH CONTINGENCY FUND (AMENDMENT)
ACT, 1995

(U. P, AcT No, 13 of 1995)
. [AS passed by the Uttar Pradesk; Legistitive]

AN
ACT .
Jurther to amend the Uttar Pradé.fﬁ (fnnri‘ngenc v Fund Act, 1950,
Short title, coine 1. (I) This Act may be called the Ugtar Pradesh Contingency Fund
ﬂmft'd (Amendment) Act, 1995, ' B
0 ; ; :
savings (2) It shall bs deemad to have come into force on March 31, 1995,

(3) It shail remain in force for a period of seven l_lmﬁths from the
date of its commencement but its exp'ry udder the operation of this sub-
section shall not affect: — o

(a) the previous operation of, or anything duly done or suffered
- under'this Act, or. il R e i

i panTe (®) any right, privilege, obligation, or liability. acquirgd,ac ruod o
incurred under this Act. EEERE 0T g :




SO 3w wRIETT T9E, 1 WU, 1995 . | | s

, 2. Insection 4. of the Uttar Pradesh Contingency Fund Act, 1950, Amendment of
hercinafter reforred to as the principal Act, after sub-section (12), the following _;‘:t“:g 4,‘&,?-& -

sub-section shall be inserted, namely ;—

“(13) The State Government shall on the commencement of the Uttar
Pradesh Contingency Find (Amendment) Act, 1995 withdraw a further
sum of four hundred crores of rupees out of the Consolidated Fund of
the State and place the same to the credit of the Fund.” '

3. (1): The yUttar Pradesh Contingency Fund‘(Amendment)__}Ordinance,
1995 is hereby repealed. el A : :

- (2) Notwithstanding such repeal, anything done or any action taken
under the principal Act as amended. by the Ordinance referred to in sub-
séction (1)shall ge deetned to have been done or taken under the correspondng
Proyvisions of the principal Act 'as amended by this Act, as if the provisions
~of this Act” were in force at all material times. )

By order, v
N. K. NARANG,
Pramukh Sachiv.

g
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No. 1561(2/LXX1X-V-1-20-1(ka)-18-20
- Dated Lucknow, Augus'r 31,2020

IN pursuance of the prowsmns of clause (3) of. Artlcie 348 of the Constltutlon the Govemor is
pleased to order the publication of the followmg English translation of the Uttar Pradesh Aakasmlkta Nidhi
(Sansodhén) ‘Adhiniyam, 2020 .(Uttar Pradesh Adhiniyam Sankhya 15 of 2020) as passed by the Uttar -
Pradésh Legislature and assented to by the Goveriior on August 28, 2020: The Vitta (Aay-Vyayak)
- Anubhag-2, is admmlstratwely concerned with the said Aclhlmyam ‘ :

" 197 RPH 2020. {Adhiniyam)-data- 4¢




IR TR SRR TolE, 31 ST, 2020 3

THE UTTAR PRADESH CONTINGENCY FUND (AMENDMENT) ACT, 2020

(U.P. Act No. 15 QF 2020)
[As passed by the Uttar Pradesh Legislature]

AN
ACT
Sfurther to amend the Uttar Pradesh Contingency Fund Act, 1950.

IT 1S HEREBY enacted in the Seventy First Year of the Republic of India
as follows :—

l. (1) This Act may be called the Uttar Pradesh Contingency Fund Shorttitle and
(Amendment) Act, 2020, commencement

2) It shall be deemed to have come into force .on April 11, 2020.

2. In section 4 of the Uttar Pradesh Contingency Fund Act, 1950 affer Amendmentof

sub-section {13), the following sub-section shall be inserfed, namely:— section 4 of U.P.
Act no. XIX of

"(14) The State Government shall on the commencement of the Uttar Pradesh ;959
Contingency Fund (Amendment) Ordinance, 2020 withdraw a further sum of six
hundred crore of rupees out of the Consolidated Fund of the State and place the same to
the credit of the fund."

Repeal and 3. (1) The Uttar Pradesh Coﬁtingency Fund (Amendment) Ordinance, U.P. Ordinance
saving 2020 is hereby repealed. no- 6 of 2020

(2) Notwithstanding such repeal, anything done or any action taken
under the provisions of the principal Act as amended by the Ordinance
referred to in sub-section (1} shall be deemed to have been done or taken
under the corresponding provisions of the principal Act as amended by this
Act as if the provisions of this Act were in force at all material times.

STATEMENT OF OBJECTS AND REASONS
The 'Uttar Pradesh Contingency Fund" has been estabhshed in and for the State of Uttar . Pradesh-
by the Uttar Pradesh Contingency Fund Act, 1950 and the limit of corpus of the Contingency Fund has
been increased to Rs. 600 crore by the Uttar Pradesh Contingency Fund (Amendment) Act, 1990.
Considering the increase in the State's budget size over the years and to arrange extra funds to fight
COVID-19 pandemic, it was decided to increase the corpus of the Uttar Pradesh Contingency Fund from
Rs. 600 crore to Rs. 1200 crore. In view of the above, it was decided to:amend the aforesaid Act. '

Since the State legislature was not in session and immediate legislative action was necessary to -

implement the aforesaid decision, the Uttar Pradesh Contmgency Fund (Amendment) Ordinance, 2020
{U.P. Ordinance no. 6 of 2020} was promulgated by the Governor on April 11,2020,

. This Bill is introduced to replace the aforesaid Ordinance.

‘ By order,
1. P. SINGH-II,
. Pramukh Sachiv. -
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